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ORDER

Heard the submissions made by the counsels for all the parties. Counsel for

the Resolution Professional has made available uncertified copy of the judgement

dated 1I.12.2019 passed by Hon'ble NCLAT in CA No. 558/2019 and arising

out of order dated 03.05.2019 passed by Adjudicating Authority ofNCLT Bench,

Jaipur, wherein vide para 18 the NCLAT has stated "We conclude that there is

no default for the aforesaid reasons, we allow the appeal, quash and set aside the

impugned order dated 03.05.2019 and the Corporate Debtor is released from

rigour of " Corporate Insolvency Resolution Process, etc." Further, vide para 19



it is observed that the CIRP costs have to be borne by the Financial Creditor. The

counsel for the Financial Creditor may take note of this order and invite the

client's attention to the same and ensure compliance of the same. The IRP/RP is

also directed to address a letter regarding his costs in the matter. The matter stands

dismissed in light ofjudgement of the Hon'ble NCLAT dated ll.l2.zolg.
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